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{for the applicant,.

et

Heard Mr, A, Ahmed, learned counsel

Issue notice to show cause as to

¢why the application shall not be admitted.,

List on 8,12,2003 for admission,

Z/“\——f/”l//

Vice-Chairman

Present * The Hon'ble Mr. Justice B,
. Panilrahi, Vice-Chalrman.

The Hon'ble Mr, K,V., Prahladan

Member (A)
Heard learned counsel for the parties

tesy | |
‘ The application is dismissed 7/

in terms of the order passed in {
- separate sheets, No order as to /

costs, ,

Member Vice«Chairman -
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH )

Ovo/RvoNOb { : o 250 of 2003'

DATE OF DECISION 23.12.2003.

Sri Krishana Kamal Barman

.:'Ol.'.'.'.'....."."..'.'......'0..‘...'I.....I.'...CQMPLICAIW(S).

Mr. A. Ahmed.

“‘.:‘Q.....'.".....0..'....0..0‘.."..’O."...GO...‘...ADVOCA’-I‘E FOR TI'E-.

APPLICANT(S) .

~VERSUS-

o ® 000 08 0o I...&

QQrOS.’CCQQOOO.l..o.........0.....‘...RESPO‘NDENI’(S)

Me. A. Deb Roy

‘..IOODI...IOQQQDQO...-..00.0...0“00.‘0'..!.‘..0.'Ol.oé\DVOCATh FOR TI'IE

RESPONDENT(S) «

’

i L
I Hh HON'BLE MR« jusrrcE B. PANIGRAHI, VICE CHATRMAN.

|THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVF MEMBFR.

I ‘

'1.1{ Whether Reporters of local papers may be allowed to see the

P Jjudgment 2

2. To be referred to the Reporter or not?»

' - '

3, Whether their Lordships wish to see the fair copy of the
Judgment ?

4.

Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Me#O&K Vice Chairman.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BFENCH

Original Application No. 250/2003

Date of Order : This the 23rd day of December, 2003.

HON'BLE MR. JUSTICE B. PANIGRAHI,

Krishna Kamal Barman,

of Late Nani Barman,

Sri Jogen Barman,
hnu Path, R.G. Baruah Road,

r Sankar Dev Vidyalaya Niketan,

Guwahati - 781 024.

By

BY

Advocate Mr. A. Ahmed.

- Versus -

Union of India,
Represented by the Secretary to the

Government of India,
Ministry of Industry, New Delhi.

The Development Commissioner
(Small Scale Industries),
Govt. of India, Nirman Bhavan,
Delhi - 11.

The Director,
Small Industries Service Institute,
Bamunimaidam, Guwahati - 781 021.

Mr. A.Deb Roy, Sr. C.G.S.C.

ORDER

PANIGRAHI J. ( V.C.):

In this application there has

VICE CHAIRMAN
HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEBER.

been

. . Applicant.

. Respondents.

prayer made by

the Applicant in not giving him compassionate appointment on

the demise of his mother who was in government service as

U.D.C. The applicant claimed that

he had passed B.A.

Examination from Guwahati College and thereafter qualified

in

typing in English. His mother died on 23.10.2002 while

Contd... 2



mb

N
s>

she was working under the office of the Respondent No. 3

leaving the applicant as hef dependant. The applicant filed
an application before the Respondent No. 3 on 04.02.2003
requesting to give him appointment on compassionate ground.
But the Respondent No. 3 passed order on 03.09.2003
rejecting his claim of such appointment, which is assailed

in this application.

2. From the order impugned before us, we noticed that

the family of the deceased Government servant obtained reti-

benefits ) _ . P
rement /of Rs. 7,18,577/- in addition to Rs.3013/-s& Dearness

Allowance a) Q.AM Fw.k;m_ P—b\wv_ﬁ}m ,

3. Inthat view of the matter, it cannot be said that the

famil £ the d i G ment £ oiss T
ami y (@] e ecease overnmen servan 15{\\-/ n

indigent condition as to provide necessary financial
assistance.

4. Accordingly, we do not find any merit of the

application and the same is dismissed. No order as to costs.

.\g<TVJJ
k:s;glyzaqllzugﬁh~\ |

( K.V. PRAHLADAN ) ( B. PANIGRAHI )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ﬁDMINIaTRATIVE TRIBUNAL,

GUWAHATI

BENCH, GUWAHRTI

{AN,APPLICATION UNDER SECTION OF 19 OF THE

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985) .

ORIGINAL

APPLICATION No. QS0 OF 2003.

Sri Krishna Kamal Barman

~Yersus-—

The Union of Indla & Others

—Applicaﬁt,

—Respondents

LIST OF DATES AND SYNOPSIS

Applicatién

Vverification

. Annexure—A

NENTS

6

.5 the Photocopy ©of  B-R.

* {Honours)Passed certificate of the

aAnnexure-B

Annexure—C

applicant. \7
is  the Photocopv of passed

certificate of Dlploma in Enqllsh

short-hand and English typlnq \g

iz the Photocepy of D.T.P. Fa Sged

Certificelte . £ \.O\



Annexure-D ia the FPhotocopy of above =said

representation dated OQ—OE—ZOGEJ‘iD

Annexure-E is the Photocopy of above said
Rejection Order vide No.A-
12012/9/2003-A(NG)  dated - 03-09-
2003. Al4622

That the applicant has passed B.A. Examination
from Gauhati College, under Gauhati Uﬁivefsity,
with Major in Geography in the year of 2002. He
obtain dipldma in Shorthénd and typing in
Enqllsh and he also pass Computer D.T. P.. He is
aqed about 24 years. The sapplicant’s Mother,
Late Nani Barman Eh‘UDL, who served under the
office of the Respondent No.3 expired on 23-10-
2002 while she was working under the Office of
the Respondent ‘NO.3. The applicant flled 8
Representation before the Respdndent No.3 on
64—02—2003 and requested him for appointment of
the “applicant on cdﬁpassionate ground in any

suitable posts under Respondent No.3. The

office of the Respondent No.Z. rejected the

claim of the applicant for appointment on com-

pa551unatﬁ ground vide Order No.A-12012/9/2003-



o
A(NG) dated 03-09-2003. In the said order of

rejection the Respondent No.2 has given some

grounds  for fejectinq the claim of the
applicant. All the above said grounds are

flimsy, mechanical and without applyinq any

"mind by the Respondents and also not

maintainable in the eye of law. Hence -the
applicant ié compelled to approach this Hon'kle
Tribunal seeking a direction from this Hon'ble
Tribunal to the Respondents for appcintment to
the applicant on compassionate ground in the
vacant post of LIC avall&ble under the Offlce

of the Respondent No.3



IN THE CENTRAL ADMINISTRATIVE TRI IBUNAL,
GAUHATI BENCH ﬁT GAUHﬁTI

QAN APPLILATIGN UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.

ORIGINAL APPLICATIQNlﬁJ ;LQD OF 2003
BETWEEN

Sri Krishﬁa Kamal Barman,
sbn of Late MNani Barman,
¢/o Sri Jogen Barman,
Bishnu Path, R.G. Baruah Road,
Near Sankat Dev Vidhya Niketan,
Guwahati-781024. -

-Applicant.

1] Union Of Indisa,
represer de bv the Secretary
to the-Govexnment of India,

Ministry of Industry, New Delhi.



2] The Development Commissioner
(Small Scale Industries},
Govt. of India, Nirman Bhavan,

Dilhi-11.

3] The Director,
Small Industries Service Insti-
tute, Bamunimaidam, |
Guwahati-781021.

-Respondents.

DETAILS OF THE AFPPLICATION:

PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATION I35 MADE: |

This application is made againét the

impugned order No. A-12012/8/2003-

A{NG) issued by vthe Office':of the

Respondent No.2 by which applicant
claim for compassionate appointment

was rejected.

JURISDICTION OF THE TRIBUNAL



"SI’

The applicant declares that  the
uubject matter- of the instant appllca—.
tion is W1th1n the jurisdiction of the

Hon’ble Tribunal.’
3] . LIMITATION

The applicant further declares that
the application is within  the.
limitﬁtion period prescribed under
Section 21  of the Administrative
T:ibunal Act, 1985. |

4] FACTS OF THE CASE

. Facts of the case in brief are given

‘ below:

1'4.1] That vyour humble applicant is &

‘citizen of India and as such, he is entitled to’

all the rights and privileges guaranteed under

the Constitution of India.

4.2] That your applicant begs to state that

he passed B.A. Examination from Gauhati



College, under Gauhati University, with Major
in Geography in the vear of 200Z. He obtain -
diplomaxin Shorthand and typing in English and
he also pass'Computeng.T.P.. He is aged sbout

24 years.
Annexure-A is the 'Photocopy of B.A.
(Honours) Passed certificate of the
applicant. )
Annexure-B is the Photocopy of passed
certificate of  Diploma in English
Short-hand and English -typing.'
Annexure-C is the Photocopy of D.T.P.
'Passed Certificate. ‘

4.3] That your applicant begs to state that

he is the Son of late Nani Barmsn, Ex-Upper
Division Clerk, who served under the Office of
the Respondent No.3, i.é., the Director of
Small Industries Service Institute. Late Nani
Barman exﬁired on 23-10-2002 while she was
working under the Office of the Respondent

No.3.

\ .



4.4] That your applicant begs to state that
the Govt.  of Ihdia has a scheme for compa-
ssionate éppoinﬁment on the Group-C and Group-D

posts. The Object of the Scheme is to grant
appointment on Lompa651onate grounds to a
dependent fémily member of a Government servant

dying in harness or who is retire on Medical

Ground, thereby leaving his family in Penury

and without any means of livelihood, to relieve
the family of the Govt. Servant concerned from
financial destitution and to help with get over

the emergency.

q. 5]- That vour petitioner begs to state
that after the death of his Mother, Late Nani -
Barman Ex- unc, the appllcant file a Rﬁpre sen-—
tation before the Respondent No.3 on 04-02-2003

and requested him for appointment of the-

[

abplicant on compassionate ground in any'

suitable posts under Respondent No.

Annexure-D is the Photocopy of above

‘2aid representation dated 04-02-2003.

4.6] . That vour applicant begs to state that
the Office of the Respondent No.2 rejected the



[

claim.ofnthe applicant for appointment on com-
passionate ground vide Order No.h—iZOlZ/Q/ZOOBQ
A(NGf‘dated 03-09-2003. In the said order the
Office of the Respondent No.Z given some
grounds  for rejecting the claim of - the
applicant. 2ll the ~sbove . said groﬁnds are
flimsy mnot ‘maintainable in the eye .of laﬁ.
Hence the. applicant is compelled to approachi

this Hon’ble Tribunal seeking justice.

Annexure-E. is the Photocopy of above
said Rejecticn Order vide No.A-

12012/9/2003-A(NG) dated 03-05-2003.

'4.7}. That your applicant bkegs to state that

at the time of the death of his mother, Late
Nani Barman-Ex-UDC the father of the applicanﬁ
did ,noé serve under the office of the
Respohdenté. The family of ‘late Nani Barman has
receive financial benefits due to her sudden
death. It may be stated that the family of Mrs.
Barman has not receive any retiral Benefits. As

per rule under appointment on compassionate

“ground, an application for compassionate

4



appointment should, however, oﬁ be ’rejected
" merely on the ground that the family of the
gevt. servant has received the benefits under
the various welfare Schemes. While considering

'a request for appointment. on coﬁpassianate
ground'a.balanCed and objective assessment of
the financial condition of the family has to be
made taking into account its assets and
‘lisbilities (including the benefits received
under the - various welfare schemes mentioned
ébdve) .and. all other relevant factors, such as,
the presence of an earning member, gize of the
family, ages of the children and the essentlal

needs of the family, etc.

In the said rejection Order dated 03~
09-2002 it has been stated that Group—C posts
are available in the Office of the Respondent
No.3 and other places aléo. The Office of the
Respondent No.Z has alsc admitted that there
.arerexcessnappointment on compassionate ground,
i.e.; more than 5% éuota it is proved that the
prescribea rule has élreadf been vioclated by .-
_ the Respondents. As ‘such the Respondents cannot

discriminate with the applicant in case. of

~



compassionate appointment. Hence the above .

said rejection letter issued to the applicant
is not sustainable under the eye of Law as well

as facts of the case.

4.8] That your appliéantibegs to state that

the Rfspondenf No. 2 in his rejection letter

" dated 03-09-2003 (Annexure-E) has admitted that .

one vacant post L.D.C. 'is available at the

Office of the Respondent No. 3. But on a vague

-ground the Respondent No. 2 declined to appoint

the applicant on' the said post. As such, the

Hon'bie Tribunal may be pleased direct the

Respondent No. Z'appoint the applicant on the

above said post on compassionate ground.

4.9] That your applicanﬁ begs to state that

his mother, Late Nani Barman Ex-UDC, rendered

" her service under the Respondents with

‘sincerity and devotion to her duty till her

death.

4.10]  That your applicant begs to state that
in pursuance to the provision of compassionate

appointment extended to thé—wives/daughters/



sons of a deceased émployee the Respondenpé has
already extended the above said  benefits to
other similarly situated céndidates namely Late
Nila Eutta,;Péon, Alok Sarkar etc. but in case
of the applicaht the Respondents authorities

have adopted discriminatory policy.

4.11] That'your applicant begs to state that
his father is an old aged person suffering from
heavy diabetic and high blood pressure. He is
in bed—ridden.cohdit;on.AYgQr applicanﬁ;is the
only person to look after his old aged father.

The father of the applicdnt is surviving only

on medicine. The applicant ig suffering from
. frustration. and mental depress due to non-

appointment of the applicant-By the Respondents

in spite of -being a highly educated person.

4.12] That your applicaﬁt begs to submit
there is mo any person in the family ;of. the
applicant who has a Government or sSemi-
qovernmeﬁt job. Thé Family of the épplicant is

f&ciﬁq:acute financial hardships.

4.13] ‘That vyour applicant submits that the

Respondent suthority have rejected the prayer



10

of the applicant omn compassionate gtound

sppoint in an unsympathetic and mechanical way
without considering the facts and circumstances

of the case.

4.14] That the applicant submits that noh-

-app01ntment of the. applicant on compassionate

qround. by the Regpondents have deprived the

appllcant-from his fundamental rights gu&ran-.

teed under the Constitution of India. As such,
the  applicant iz  subjected to  hostile
discrimination in violation of Articles 14, 16

and 21 of the Constitution of India.

4. 15] - That the applicaﬁt humbly submits that

the 3ppllcant has ‘right to live and right to

work as well as»‘to avall the benefit - of

'aWay by the Respondents and have violated the

rights of the applicant enshrined under the

Constitution. Hence, the action of the Respon-

dents is illegal, arbitrary, mala fide and also

in'celourablE;exercise.of power to accommodate
their interested persons. as =uch, it is a fit
case for immediate interference by this Hon'ble

Court.

'cempassienate sppointment which has been taken



11

o

4.16] That in the ‘instant case the Respon-

dent authorities have deviated from the scope
of benefit of ccmpassionate appointment exten-
ded to the appliéant as they have ‘alreadfl
appointéd ‘some candidates of their choice on

compassionate ground.

4.17] That vyour applicant submits that he
should be appointed immediately in a suitable
post as per his qualification under the Respon-

dents.

4.18] That the. applicant demanded justice

and the same has‘been denied to him.

4.19]  That this application has been filed

bona fide to secure the ends of justice.

‘5. GROUNDS FOR RELIEF WITH LEGAL
PROVISIONS:
5.1 . For that, on the reasons sand facts

which are narrated above the action of
the Respondents is prima facig illegal

and without jurisdiction.



-

5.2

2.3

N
[y ]

2.6

For that action_ﬁf the Respondents in

prima facie is mala fide, illegal, and

with a motive. behind. As such, the
action of the respondents is illegal,

arbitrary and also violative of the

natural justice.

For that rejection of applicant’s
gppointment on compassionate gtound is

hostile discrimination and violative

of Articles 14 & 16 of the Constitu-

tion of India.

For that it is not just and fair to

vdeprive ~the applicant from gettinq-

appointment on compaséionate gfound by

the Respondents.

For that there is one vacant post of
L:D.C. isg still available in the
Office of the Respondent No.3 but the
Respondents have deprived the appli-
cant without any cogént’ reason oY
cause. |

For that the Central Government being

& model employer cannot employer

e
o



5.

)

7

.8

13

cannot be allowed to adopt . a
differential . treatment . to the

applicant.

For that similarly situated persons.

has already got the benefits of

appointment on compassionate ground.

As such, the case of the applicant

should alsc be considered by the

Respondents.

‘. Por that the action of the Respondents

is not maintainable in the eye of law.

The applicant craves Leave of this’

Hon'ble Tribunal to advance further
grounds at the time of hearing of the
instant application. '

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and

éfficac;ous remedy available to the

applicants except invoking the

juriadiction of this Hon'ble.Tribunal.



8.1]

14

MATTERS. NOT PREVIOUSLY FILED OR

PENDING IN ANY OTHER COURT:

That the applicant further declares
that he has not filed any application,
writ petitidn. or suit in respect -of

the subject ‘matter of the instant
appiication before fahy other Court,
authority, ér any other bench of this
Hon’ble Tribunal nor any such applica-
tion, writ petitibn or suit is pending

before any of them..
RELIEF SOUGHT FOR:

*  Under the facts and circﬁmstanées
stated above the applicant most res-—
pectfully pra?ed that vyour Lordéhip
may be pleased to admit this‘petition,
call for the records and after hearing

both the parties the Hon'ble Tribunal

" may be pleased to direct the Respon- -

dents to give the following reliefs:

That the Respondents may be directed

by the Hon'ble Tribunal to appoint the



8.2]

10,

117

-1z,

15

applicant in the vacant post of LDC

lying vacant at the Office of the

~ Respondent Nd,3 or any Group-C post on

compassidnate ground.
Cost of the application.
INTERIM ORDER PRAYED FOR:

Thét this Hon’ble Tribunal may be
pleaéed direct,tﬁe Respondents to keep
the‘.vacant post of L.D.C. available
under the office of the Respcndent"
No.3 till disposal of this Origih&l

~application.

“Applicétion Is Filed Through

‘Advocate.

Particulars of I.P.O.:

I.P.0. NO. qG701099

Date Of Issue 90 .\p.200 5,
Issued _fromGW(;J AH AT QQ b

Payable at CS“ﬁﬂ Lk
= o :

LIST OF ENCLOSURES:

hs stated above. | ,
‘ - Verification.
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| VERIFICATION

I, Sri Krishna HKamal Barman, Son of Late
Nani Barman, C/o Sri dJogen Barman, Biahnu path, R.G.
Baruah Road, Near Sankar Dev Vidhya Niketan, Guwahati-
781024 do hereby solemnly verify that the atatements
- made in para_gt_*aphs 4’1,4'3/L6<f;(\‘@’\70‘( \| are true to my
kﬁnglEdge, those made in paragraphs C‘?bc\JS/ _
| ~— are being matters of records are
true to information derived therefrom which I believe
to be true and those made 1in paragraph 5 are true to
my legal advice and rest are my humble submisaions
hefore this Hon'ble Tribunal 1 have not suppressed ény

material facts.

and I sign this verification today on this
5035 day of m—(a% 2003 at Guwahati. ‘

‘_khdqﬂﬂwkhg¢a[ é%uaaantf

heclarant.
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To

The Birector,

Small Industries Service Institute,
Baimunimaidan,

Guwahati -781021

Sub: Prayer for Com

patssionate Appomtment against the deathg; i
Nani Barman - i

Sir,

Most humbly and respectfully
my mother late Mrs Nani Barman,Ex.

I am an educated unemployed 1 h
livelihood.

After the death of my mother I have

am urgently in need of a job. As my
source of income.

[,round agamst the death of my motherx Thankmg -ybu?fo_ti your ,"‘

ANNEXURE - D N

| " A‘\qu o
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, 1 beg to state that I am the”' 'nly dependent ch:ld of

U.D.C of your institute-who gﬁxplred on 23/10/2002.
ave no source of .earmng

to meet my day~to-day

become very frustl‘ated I am now helpless
father is a renred person and does not have;any net

I

My elaborate Bio data is as follows 5|
I. Name Knshnakamal Barman |} ™,
2. Father’s Name Shri Jogen Barman ‘{.
3. Date of Birth 02/05/1979 w.,ul.w;‘;;
4. Address Clo JogenBamxan s
' Bishnu PathRGBaruah ro
Near Shankardev Vldya Ni‘ ]
C e L Guwahati ~ 781024 - |}
5. Educational Qualification - B.A.(Hon) 2™ Class ﬁ'om I
o E ~ Guwahati University !
0. Other Qualification Shorthand(Eng) Computel D
7. Nationality - “Indian, -
8. Religion Hinduism. i3 PR
~-Under the circumstances and facts stated above I fervenl y request you kmdly to
gracefully consider my present condition ‘and appoirit me to ”. post. on compassnonate
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No.A-1201 2/‘)/20()3';'/\(1\{4.

Government

Ministry of Indusiry
Office of the Devclopment C omily
(Sinall Scale I_ndus[n_c,sJ
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To, . ‘
S L TP YU A Ry e
Ihe an‘tm oo
. bm’lll lndhsinc% Scr \'l(‘L hls‘uulc
anunnuaular " '
(«nwah.xu - /S! 021 (/\Qsam)
Subject:’ Request for compzassmnatc appointm.-x
Kamal Barman son ef Shi
ex-UDC. SISI, Guwahati, (o
Sir,

_ I am to refer to your letter No. A-~12012(D/9¢
the subject mentioned above, ynd to say that thc'kroci]
. Jogen Barman' and’ late N
Guwahati:for compassionate appointment to the post
in this . this offics but it lm no, hm) pos ssible to
- iolloW:mv uounds - | - |

Barman son of Shri

A
- -

EE T

IR i

3

of India’

;AWW!E&

T 0
i v Lo s . (b
I et v L '
s S .

ot . oo

u‘.’.v-, el "' :.b,-'b‘!

I H R ¥y 1

issioner . v v

H L
P

'? ' "

o
‘

; afy 8 e
1 rman Bhavan,New Dclln
Datcd 3 9.2003 ,
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Jogen Ba
the post of
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in rcspccl c)f Sh Kmhna

tan and Tatc Nam Barman,

JDC . ol "'
PR f o ( f
“. . i.‘ "7 V‘s -
”537 datcd 21 8 2003, on
cht of Shri Knshna Kamal
Barman,. ex-UDC} SiSt,

(Lf LDC has been cxaminul

.. eyt PR i i
accede 1o lhe sameé’ on the

R
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' ER Rulu pnsmon T b anltwn m r/o Eh Knshna I\.mwi Bamwn
The. Lonupt 1 of bohapa‘séionatc hi' this Ha c bolh of bh Kﬁshna

-dppomhmm is [refated + to * providing |;Kamaly |3 uman’s . parents i \were,
nmmcdx.nchdp tJ the famil§ of Jumscd",cmpléycd: n .addllnon, the family has
Govemment su*v‘hn! who may be left in | received || retirement - l)cneﬁts of

" [indigent condmon on the death of .11337318,57",5 apart’ from - monthly

Jupte a maximum of 5% of vacancies

govtservant’ .lhc indigent condition of
family is- the baclc test.(Rule 5(a) of
DOPT " O.M. 14014/6/94-Esti(D) |
dated 9-10- 1‘)98 '

Afamily pe
view of]l

condition
this casell

tlus, the “test” of .indigent,

\smn of *Rs '3013+DA.In

{ famlly is-not. p:ovcd in
.j

'\“ .
<! . -, ?

in terms of instructions contained in pard-
7(b) of DOPT  O.M.No.l4014/6/94
Compacdon’ﬂc zippoimmum cab bs made

failing under direct recruitment guota in
Group C' or DY opost The

any

Under 8§l

respeet @ i

we ‘havelia lcady uhh/cd 5% quota
availablgj!

appointme

|>l "Guwah.‘ui bolh in
() mup ‘Grsand ‘D" posts,

i for compassmnatc

appaintine authority may hokd back opto

13
=3

o @ st sttt o

11 c-fan‘( WL LRNN PN ;
l/{"’ adtdedn
WL ¢ Jetvtt, f R Y




.

t e

e A e e - b g —
« .

YA

e e v ————————.

< I I TP O

i
8

+ . . N ) S . -
2% it
e et -
% of vacancies m he aforesmid |, It {\;}'ill not he feasible to ynl
, categortes 1o be  filled "by  direet | heyond 8% . quola Jm such
recruitment  through  Staft 1 Seleefion | appointicpts.”,. © ¢ ', .1 "
.. . . . P S . TR SR S

: Commission or othcrwise sd as'to* fill'}* ", SRR R ’., -;:‘ -Q

“ « . ’ . ; . s, o, o - St e )

r such: vacancics. by ﬁppmulmg}u .on ; W‘f‘? AT Y o & e
. : t : - ,"f It § AL bt X

; compassionate grounds. = " . T e %- ‘s

f' Position w.r.t. avaijabiljty afvawm,wk i {1)Evenithpugh onc: vacancy of"l DC

t Group ' ‘post:: 0-)59 whene o s dvallcbé +im SIS G uwahatl we

' 1‘*’30"‘"' s ," . thC lrdiad y,ﬁllcd Up more than 5%

{ B s R Ar * :

} v quota’ yhder. SIS, (.wuwahau ‘ for
NN SNEEE I NPT 1 SR SR Lam STV I8 TARYRRNCN 7Y W Vg Py inerrdo ) T TNLINE W
ry e S T TiaKiig J£ oLy {compﬂsmondtc

i S S appomlm’ ts Fmthur filling 1 up any

$ o N AL t post; op (K mpassmmlc appmnlmmt

‘ RN {hs A under, RIS I3 Guwahati 3wl be

: v 4 . Fen LY L .

§ Lot L e - | violaiivd] 8 ules posmnn hy the |

P ' -;";‘; i, $1.D.0: g.un;..mon as’ wholn.. the
ol iy Y . " dy ere : . _ v

g P ; R AR R AR isoql M .u‘u“'* v pxwmhcd i for
o e Bofa o :'+ RS comm.ssc} ate appomlnwnt stund

: ‘e it §o bt S e A

v o ’,'_';'- e 4 wlmusld!!,i L Lo ;“ :
' o0 ' L, T Ly ST B
b ,,“,t'} I ." "’! K % § i 1 S, N ]"i (‘N.""’l { na.
N ti 5 Y:' §i ‘h! _;;;:_, : ; ,,,v x_ St
TNy T L LT Yo % \h‘x,-' fis
v:* &i '! ‘} ‘r" ) ?:{{z i Jlgi“ ? pey }; ; %‘s ‘w YOl“S i‘uth{u“y
beld "B '{4}\‘ AP il 4y Nﬂ -4 ai.u"w ’1%’3‘;!"' &*' A
ot el (0
:'k':{ i b‘-" ; ‘l"“' ¥ ;"‘ b4 *)‘ s Y'C'p.a -‘:' lg".,,,. ll”, AT TS A 2t A
:;%f‘r:fifé;i“* **i: Jf"-d:ri,;ﬁ"?' ?fm? i P '}'“*
!3} %;'.* SRR *“’};& il {-(D KGauigm)
RSN hi if" e ] D) D:rcctm(Adnm)
j.{ ‘ 'i“ w [2 N A Y
A ;u\t..m.;.dv. i- ~,&,. Kd.:'_.r,.;;av‘ . f . ¥ Nt ‘ . (:d-na:‘
o {; P . .q"‘tg .',; —~— i . 1'5;6:4:‘-‘7: ,I . -«:,‘.-..:.u,t ou-u-......« -
oy g GOVhQZ Int..m Yoy } s L 3 i BTSN £ AT,
BN 111 %5 . PRA LT L3 | Y I P
' OO el ’“"'f‘h“ 321 N [ Do T ‘*{m .}_{;.\j;?. B 1
Bnd'.do.A- .:owﬁj,'u /g,[o.i‘ ; v ' H}; : ~§inatca 1217.03.2003,
¥ N I R Y0} P A TUINE e
g Capy | M'm'"unwe i “o"* b :.t";.‘ L‘o)i:-— .»i g ’ ~f v \f :”
. al e . e ¢ - ) ) T - L] o 4
A",(s: : -g;,. ‘.l. ...u'“ﬂ ‘“ -‘ﬂ _"'-hmi"\Y‘-;: zch:-( w"-—ji - !4«’5 "",‘)f
; \ ir N R L | AT v
. ;f . LAY "‘r * ® ! .

| = i 3 oS I AR A Duta )

] o é?i AT R et theste Dive ctor(ﬂdt‘m )
"0:-«\/ H Bt A R ferdirecton

t . 231 R *'1"'§‘|”",,~'" ..
te. VShri Erisbaa Kemoal Bsymon, o o PR R )

j Jonof .,nh.,f"tr.?‘z and Mgman), 0ot e Lone el . ’

: C/Q,"Sheir Jagan Harnaw ' Haie "n Padl,R.GiRaltahh Road, 1. ':.'L" -

Near Sherkardev Vadya ¥ m.-- stehati=Tapipas. AM»MT) Yo
. , . . . i - -y . Che !
(S VI B - 1 . e vt e }; . ";.
. , o AN R ’ :
Ce ETiYe 90 (Late) Mealierds.ieen, Rx-UDG ERRE anglt ‘
. M ' F T W Y T m—qvﬂd.;n-—-' I h*" 3Py ,.H’v.':’g'—-“‘ i “"t:.l
¢ LR v f,:r\(‘t‘
X%Q e ‘
Ng !
/ ~
W7 »
d
*f o
I

_.... -



